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By Advocate

'a.

Hon. 1z, 5.Das Gup'lia. A

( By Hon. Mr. B.Das Gupta, AM )

.

Heard shri K.M. Tripathi on admissiapa .

_The applicant has stated that he had applied in

response to a notificaticn displaged in thggnﬁt;gq hﬂﬂ:@:

of-Reﬁpondent ne.2 inviting applications fﬁxwagﬁdiﬁﬁ@aﬁ%
to the posts reserved for handicapped persons. He has
also stated that he-is a handicagped person and also -

belongs to the Scheduled Caste. He claims to be fully -
eligible for consideration for sppointment to ﬁﬁﬁﬁﬁﬁ&ﬁ@ﬂ“ .
whih have been notified. His grevances is that while cther

candidete were called for interview on 19.09.1994 to

21,02.1924 and again on 04, 10-199@'tq“96;19@¢23ﬂ5,ﬁhfﬁﬁﬁé

nct been called for the interview. .
The facts of the case stated in‘the applicﬁtlmn A

are such that we cannct admit this application for grant

of any substantive relief. However, in case the respor nts

are interviewing candidates for appointment to the posts

reserved for handlcapped persons, the agplinant #haii‘“ '

is otherwise qunllfled for bﬁing cdhsiderad fgr aﬁﬁf"; '_
vh the said posts.
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